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IN. TE CERTR ADMINISTPaTIVE TRIBUNAT, H ERABJJ) SFJCH AT HYDEPAEAD 

O.A.NO. 5-gt_/93 

tbteen; 	 Date o:YOrder: 6/7-93 

S 

1. Divitional F.3il%ay M€.nager, (D3) 
South Central Railway, Secunderabad, 

2. Perrnrincnt T.T.J. Iflfl-rctor (Con) 
S.C.Rly, Secunderabad. 

3. Q-iieQ Signa.. Inspector, 
Signal & Telecormrnnjcatjon Departrnent 
S.C.Rly, Secunderabad.,  

Applicants. 

and 

..j, 

2. Presiding Officer, Labour Court, 
Narayan aguda, A. P. Hyderahad.. 

Respondents. 

Per the ApplicantsL Mr.N.J:.Devraj, SC for Rlys. 

For the Respondents: 	 -. 	 .. 

(tRANS 
THE HON'BLE Mfl.JtJSTICE V.NEELAUAJ FAQ : VICE CHAIRMMJ 

AND 
THE HONT}3LE MR.P.T.TIRW 	J1 : t-3F(efl4q) 

The Tribunal made the f.ollcziing Order:- 

Admit. The operation of the order dated 11-3-92 

in C.M.PNo. 	/7 	/Rt is suspended until further orders. 	
. 

Issue notice to the Kespondents. 

Post the case on 6,9.93. 

I. The flivisional Railway 1'ianager (B.G) SC.Rly, Secunderabad. 
2. The Permanent !ay InSpector (Con) S.C.Rly. Secunderabad. 
3 -The Chief Signal Inspector, Signal & Telecoarnunication 

Department, S.C.Rly, Secunderabad. 
The Presiding Officer, Labour Court, Narayanaguda, 1-lyderabad. 
One copy to Mr.N.R.Eevraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN T11Z CENTRAL ;flCrNI STRATIVE TEl BIJNAL 
- 	 HYDERkBAD BENCH AT HYDE.RABAD 

THE HON'BLE M11.NIJSTICE V.NEELADRI RAO 
VICE CFIZIRNAN 

MID  
THE HON'BLE 41\.\S.B.GORTY : MEMBER(AD) 

THEHON'BLE MR. 'ft. CHANDRASEKHAR REDLY 
MEMBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADJ-J4 ;M(A) 

Dated : 	L7/_1993 

0 RDErc/JuMN'-: 

M. jjrgjq 

O.A.NO. 

T 

and Interim directions 
issued 

A1owed 	 I  

Diskosed of with directions 

Di sn\i sS e d 

D±s4ssed as withdrawn 

Distn)\ssed for default. 

Reje4edj Ordered 

No orer as to costs. 

Mministratià T  
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jul1993 

RYr'F.RA P,A fl jq: v.;ç W. 
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